3163 Question Privilege

I would like to assure the hon.
House that we are aware of the
shortcomings in the various distribu-
tion systems and it would be our
endeavour to rectify the difficulties
in future.

12.48 hbrs.
QUESTION OF PRI'VILI‘;GE—Contd.

MR. SPEAKER: Before I take up
the next item, I think I should ex-
plain something. When I gave my
ruling on Mr. Madhu Limaye and
Shri Vajpayee’s privilege motion,
some observations were made by
Shri Shyamnandan Mishra about the
references to the Committee on Pub-
lic Undertakings. I think he was
correct in this. What I meant when
I said that he had not made any re-
ference, direct or indirect, to the
Committee on Public Undertakings,
was I meant ‘no derogatory refe-
rence’. Actually I have had it cor-
rected already but, somehow, it
missed my observations. That is
why he invited my attention

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Even if there is ‘derogatory
reference’, earlier I mentioned thet
the official who gave evidence before
the Parliamentary Committee is free
to give another type of evidence else-
where. That was the contention of
Shri Mishra,
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MR. SPEAKER: When I said ‘no
reference’, I meant ‘no derogatory
reference’. I quite appreciate the
view expressed. They may make a
reference and they can have com-
ments on that. But, what I mean is
‘derogatory reference’. That I made
clear. If you like, I can add the
words when I said ‘reference’, I
meant only ‘derogatory reference’ to
make it more clear.

1250 hrs.

JOINT COMMITTEE ON OFFICES
OF PROFIT

TENTH REPORT

SHRI PATTABH] RAMA RAO
(RAJAMUNDRY): 1 beg to preseat
the Tenth Report of the Joint Com-
mittee on Offices of Profit.

12,50} hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER: Now, my diffi-
culty is this. I evolved a procedure
and I thought that when the Minister
announces the next week’s business
there should be nothing under Rule
377 and the Members could relate it
to his observatious at the time when
the statement by the Minister comes
up.

When the Calling Attention was
introduced, the rule was clear. They
can only ask questions. Now
speeches have started. The Rules
Committee decided to allow five
minutes to each Member, but the
Members go on for more than five
minutes. Now, I have a long list of
sixtee.r before me. If I had not made
a relaxation, it is much more con-
venient for me to allow under Rule
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377 rather than to allow sixteen
Members and then keep sitting. I am
not going to continue it in future. I
will allow wader Rule 377 and then
see .

=t wy fowd (wiw) © g
mdT gfeedr & 1 q@er. L.
MR. SPEAKER: It is only 1less
<than one year old.
=t Ay fem@ : gET AR A
g |
MR. SPEAKER: It was never like

‘that. They could make observations
‘Tegarding the specific items on the

business. Now, sixteen Members
have given notices and virtually
there will be sixteen Rule—377
matters.

Government have approached me a
number of times. They say the
‘whole of the time is taken for non-
official purpose and you are usurping
“their time. They had approached me
a number of times, and this is another
new jurisdiction. You must try to
sit together und try to allocate time.
‘By and by inroads are growing. I
will allow only one Rule—377 mat-
ter, and then, only subjects which
‘may be sent to me in writing.

SHRI B. V. NAIK (KANARA):
‘You may call two Members on this
side and one on the other side.

MR. SPEAKER:
.about the procedure.

I have to think

PROF. MADHU DANDAVATE
‘(RAJAPUR): On Saturdays end
‘Sundays we cannot raise any issue
and that is why on Fridays we should
“be allowed to take some time.

MR. SPEAKER: 11 am prepared to
-sit even on Sundays if that can
=atisfy the hon. Member.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Before I begin my
statement, I would like to thank you
for the very kind observations made
by you. I submitted to you, and I
would like to submit to the House
also one thing. It is a general ques-
tion now. What happens on Fridays
is that most of the time is taken on
non-official work. Next Thursday,
we are going to have a discussion for
three hours on nuclear explosions.
On Mondays and Wednesdays, there
is half-an-hour discussion starting
from 530 pm. I do not want to use
the expression as it is generally said
that it is hulla-gulla

MR. SPEAKER: We shall have to
use a strong expression.

SHRI K. RAGHU RAMAIAH:
Zero-hour, I think, is a well-accepted
expression.

MR. SPEAKER: Zero-hour is too
weak an expression for this.

SHRI K. RAGHU RAMAIAH:
Something like that goes on till two
o’clock, and then we adjourn and
meet wat three o’clock. Between
8 pm. and 530 pm. and or only
three days in a week, how can Go-
vernmenit work go on?

MR. SPEAKER: Government

should not work at all!

SHRI K. RAGHU RAMAIAH: 1
shall place it before the leaders at
the appropriate time.

SHRI S. M. BANERJEE (KAN-
PUR): Let there be no lunch-hour
on Fridays. But our rights cannot be
curtailed.

SHRI K. RAGHU RAMAIAH:
With your permission, Sir, I rise to
announce that Government Busiuess
in this House during the week com-
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mencing 5th August,
consist of:—

1974, will

1. Consideration of any item of
Government Business carried
over from today's Order
Paper.

2. Consideration

and passing
of: —

(a) The Major Port Trusts
(Amendment) Bill, 1974.

(b) The University
Hyderabad Bill, 1974.

(c) The Finance (No.
Bill, 1974

of

2)

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : I must admit that
I am the latest convert to the utility
of using this hour on Fridays. I had
used it only last Friday, and I am
using it today also. I would request
you not to do away with this prac-
tice. Once in a week we must be
given a chance to make our submis-
sions. If you like you may fix a
time-limit of two minutes. But I
would request you and I would re-
quest the hon. Minister also not to
press this point any further.

I would like to draw the attention
of the hon. Minister to a very im-
portant matter, and I would request
that what I am saying should be
taken note of by him and the reply
must be properly given to us about
that matter. It should not be merely
taken on record and sent to the Min-
istry concerned, but proper reply
should be given to us.

1 would like to draw the attention
of the hon. Minister to the sad plight
of the weavers in Bhagalpour due to
the discouraging attitude and the
poor supply of ccatrolled staple yarn

- to the State of Bihar. I cannot do
better than quote the figures. Out of
8,585 bales allotted, only 1.611 bales
have been given and 6,900 are still
due. In the town of Bhagalpur
where we have 25,000 handlooms,
nearly 2.50 lakh workers are engag-
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ed in the weaving idustry and they-
are not getting staple yarn at all
with the result that they are facing
starvation. What better and more
important issue can be where than:
this to raise in the House and draw-
the attention of Parliament to?

In just one particular town, name-
ly Bhagalpur 2,50,000 people are in.
this weaving industry and they are
not getting the staple yarn where as-
the quotas are there and the mills in
Bombay aud the big moneyed-wal-
lans are exploiting tte situation and
they are selling the bales at higher
prices in the city; whereas the price
for the supply has been paid by
Viscoman we are not getting it. T
would request you to use your good
offices to kindly ask the hon. Minis--
ter to look into this questica and pro-
vide the small weavers of Bhagalpur
who number about 2} lakhs with:
staple yarn which not being given:
to them by these fellows.

13.00 hrs.

o el wgE o (TIR) =
TEIE WEIEd, WY B G gr R O
AT IFMAFCRE N TER T
TgTar RIS AT ATAET F
wx ¥ fg wEw A AR A
g & fF A ww e A g T
F oy SETE EXER AT adE R,
W @ T R, AT o aF FeAr
UG CUE S LU AL B AL
FIR A I GE Aamargfs
Y AW ATAEE TAF § AFE A G
& TR g F,F fafvaa wafa &
R, G7E 9 fa aF, ST A AFEN
F1 Y 7t & g1 SEEved < far
a1 Tg HaaT § TG WOETEA
fae o & qEEATT T AGAT FEAT
ff ag WOX WAWA B GH TS |

@t Teear (3F) ;- WA
e, & o & e 78 A feamw
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agar g 5 Tewewa g ¥ g
T T A A AY A Gy A ot
‘%, 3z faaq w ggha it wic
wIgaa sv-sfaai & At § o T
R ITRT TTAT-IHFTAT T E W
I F A A9 F1 gafwar ok
fa1 ada Wi F O I OF AT Q)
CQFRE FAVA 1, IT AW T4 o7 T
AR TS 98 frami #1 &g faar 1w
‘R IR B AHT g TseqrT |
g|T T2z T 97 fF F4Y FT ATHAT
frgiEax AR gEArd ) fAWT @
- frgfasi A weafa) 7 a2 a9 framl
o gt A A G9T @ F T A
1 7T Big faar 7k 7d wIghw
Sfet s wagfea Sa-wfaat & Sni
¥ wader A9 aga w1 foew
-t e § w9 faega A g g
a1 ITEW S g3 § N oF 3 e
TAE 41, W@ Y ag w9 ¥ fear g
T IT RO & AT A ¥ Avaw 77T
1 & @ wE worg 9 w3 9 feafw
T g I frael & 35 AN
g Y g &, AU IA A ATEEAT AT
LU

TAHEqTT F AT A @ A9 IR
cwglfe nfedl W sgiea aw-
- T & SR R FIHT A R Y T Al
w1€ = fay § o 7 fagt # a9,
< gra, MIZHY e, HHiE, HET FI2T AR
Y wife aegd I FT FE Tawwr H
T g T@ER F a9 AT ARy
F 37 0T & |1 qET WRATT T GHT
g
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- afedi—ar, wEMeET, w9, S,
< Oy, AT, ALF, AL ASH, AWHAT,
: FHATIATT, WAGT TATA T HAITT—

SRAVANA 11, 1896 (SAKA)

B.OH. 170

Fwit ag wrd &, fowa 547 35
T A ANMETGIE T 3T ag
T T W § Y s o oy
SEAr e FWMAFE ) gIw AR
[ AT 5 g AT & AR gy
TFE § ot HT O F w7 o ¥
¥ A% F FOT FAAT AT JTIT T2
war &, fagr & a7« g @ 01
& HR A 7w o @y ¥ frg faaw
8 T 7338 wEd—aw, fEve-
T, REAA, AT, AT, ArEEY,
AAGT R G —F T g
%1 39 8a ¥ y9msE Ay feafy
IIF T Y | 3@ T ¥ R @R
¥ e areft wgraar T )

% faq & gagwd §d § A
FAT A g 5 3= s s
& farg fasrooita fawat 1 ot g aor

‘# Y, Sq F o faww o oA

mfes fear 9@, afs saz fags a
T TAFY THFT W qGT F
A W A HR AR IO g ¥
forg faare straen &1 syeo T a®, 78
A wf qgRT A6 g 7 fF ag a1
gfvrer & T <M

| qETAMT TrEeRr (e )
e AR,  S@qadr-aAnagy ¥
TR T @ A owgr g, F 99 AT
TG FAT G |

# a=r afeqal A1 a1 F T10AT
Fa A o fAaew FT TR E |
qeAT A fagre Y e R 0 ag
N & qiF 9" ¥ AHF g I
21 TOHUEIEW ¥ FEEI TEAT AT
ghrar ¥ @ & warwgR R faeA ¥
wa ¥ wfgs S99 37 O N 99 Y ¢
gffd ) @A wEF AT AR A
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[ wwaa me]
afwai | gewSE  (MATE)  A-
arfeat # sraer o wfaa T 8
o TR FTRTHET AT @TTTa®
§; e ¥ fedAl § Y agh ¥ A
foFl F1 AT AT g 9T & |
wfus aut g9 & w=T T 9 F 98
T § W TSH T T qfow g
STaT ¥ 1 ¥ W g ag & fF wfa-
Fiw & T ¥ @ I | fagreaE
Tz @ foafa gurA ¥ 79 oF @dar
waw wifaa gE &\ WAl WA |
T A AT E |

AT FCFIR A ALY Afeqal & g
N uF qr Tar @t g, m ¥
e T wfRe g1 fREREER
I qeay Y A afeqdl F gER F AT
qT 70 TG WA F TF JIAAT A,
T F @AM G| T 42
e T R A S AFfa &
g g @ e o T
FER B Faq O q@ T @
for @F S G F WA A FOA
N Fwifag S| o A qgET
F1 g9 TEY ¥ 0F T 63T A W
T e, arfeh qe R et
#1 faware @1 8% f6 @< geaT w1
aram  feafs § gER @mAT SRl
4
SHRI SAMAR GUHA (Contai):
While supporting what Swamiji had
said about the fast undertaken by
Brahmachari Keshav Ram for setting
up shelters for the old and infirm
revolutionaries, I should say that this

is @ matter which should receive the
attention of the Government.

There is another serious matter
pending before the House since the
Jast session. Government's decision
about the statute to be mstalled at
India Gate had not yet been made
known to the House, It was almost
the unenimous opinion of the House
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that Gandhiji’s statute, the Father of’
the Nation, his statute should be set
up at India Gate. For the last five
or six years that was being consi-
dered. I do not know what happen-
ed and why they have not informed
the House. Theré was a Committee
of the Leaders of the Opposition and
the matter was discussed. Therefore,
I should ask the hon. Minister to-
communicate to the Ministry of Home
Affairs or the Ministry of Housing
that this decision must be made
known to the House.

wt Wy fe (3iFT) 0 s
WeT, AT 1 FEiag
foit WY darerm & ags A4 T 2 4
¥ dF5t Fwarfea ay a1 Y fRafag
fFar mm &, a1 37w e R
T R, AT IT AT 4T FT HAZ
T for mn @ 1 swfaw ® A
gfF faawetar g 7t &7 a0 &
A FaTE ¥ SR UF faeqm TR
g1

e F e e )
&1 wEard & gat wEE e st
aE & wgafy 97 & fag ot gRfteaTT
F—ft wgedw Wl wERE, 9T F
fgers w5 WAaw g (saww)
wAw  AGRT, TEIAW A LA
frorer g1 ¥ Q) 99 ¥ faq 3@ &
gETE g1 I
MR. SPEAKER: Why take ad-

vantage of this opportunity for that
purpose?

ft 7y fmd : Ty WEET,
Mo RY Fmar g ...

wow Wl ;. WT ST et
TR oTET | I ET FT R E? A
9T R & faw  oIew ger
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ot uyg fend . FwER ¥ O
TEqS TR § | ag Faw A g
orar ?

wETW WRRT 4 o
AR §, IH I UG A B AT FX
_E

st oy fasdi: Tagag g
f& | 97 & g AAmAq 9T w1
qarT T AT T R fR ag SR
s #1 IUE A, TAH QLA K
UF J¥TH AgAT F |

st d Rl et (w7
FIT TATT ALY SIAT MG, 9T A
Rt et 2

MR. SPEAKER: No. I am not
allowing it

|7 T AT ar A7 {1y w0
T A IR WS
fr
many other ways are epen to them.
I do not approve of this, This is

not en opportunity for such observa-
tions.

ot vy femd . wEmw wdew
¥ gmars g .. ..

o W g g
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frg o M & oA A A
w §

ot Ay ot © & wiw T v
T g
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wits o9 F g¥ard & g wrg
gt FF so et &1 agdw
fear &1 I F AT F 77
B g F 50 g WEdAT g
5 T & foT 3w F genmg ST Y
XA T 8 WIIAA AT
e ¥ srawFar g s ¢ 5 owud
qETe WG FEarE ar = sfoir o g
& steaTa T4 & fag faay sier

PROF. MADHU DANDAVATE
(RAJAPUR): Sir, I want a state-
ment from the Minister concerned on
three issues. (1) Shri Tridib Kumear
Chaudhari has already made an
appeal to the Minister of Information
and Broadcasting that since there are
lonly two candidates for the Presi-
dential election, both the candidates
should be permitted to put forward
their electoral perspective before the
cowatry through the television and
All India Radio. I would like to
know whether the Minister of Infor-
mmation and Broadcasting will be pre-
pared to make a statement on the
subject. (2) Some time back the
Business Advisory Committee had
decided that there should be a dis-
cussion in this House on the Sugar
Commission Report. But that dis-
cussica has not yet come up. I sug-
gest that discussion should come up.
(3) There is a very alarming report
in today’s papers with the caption
“Top officials in Rs. 20 lakh excise
racket”. There is a reference to a
political leader and senior officials in
this connection. Since such reports
destrov the confidence of the public
in the administration, it is all the
more necessary that on these issues
some statements should come for-
‘ward.

SHRI VAYALAR RAVI (CHIRA-
VYINKIL): I want to refer to the
néwsprint project in XKerala of the
Hindustan Paper Corporation. Un-
fortunately, there has been a lot of

delay in the commissioning of this
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project because, from time to time
different objections have come either
from the Central Government or
from H. S. Simon, the collaborators
of the Hindustan Paper Corporation.
Now there is a furore in the State
because there is a fear that it may be
shifted from Kerala on the ground of
non-availability of raw materials.

I am not denying the fact that in
1958, the then Kerala Government,
when Mr. Namboodripad was the
Chief Minister Mr. Jyotirmoy
Bosu’s leader—had given a 60 year
lease of 33,000 acres of forest to
Birlas. Because of that, taking ad-
vantage of the Namboodripad award
to Birlas, they are making litigation
and trying to delay the project. The
Birlas are creating a scare in the
mind of the Central Government that
the raw material will not be avail-
@ble The Kerala Governmenat has
now come out with a categorical
assurance that 10,000 acres Euca-
lyptus will be available, that the raw
material will be available and that
the project should not be delayed.

I want the Minister of Industrial
Development to make a statement as
to what is the position at present,
whether there is any thinkiig over
this matter. I want a categorical
assurance from the Minister.

SHRI C. K. CHANDRAPPAN
(TELLICHERRY): Sir, I want to
draw the attention of the Govern-
ment to the serious flood and food
situation in Kerala. There is a
rapidly worseniag food situation in
the State. Several crores of rupees
have been lost by way of crop des-
truction and all that. In this situa-
tion, several millions of people are
being given relief by way of free food
and all that. I would request the
-Government to rush food supplies to
Kerala and to that effect I want the
Minister to make a statement in the
House. '

Here, I would like to say one
word more. The hon. Food Minis-
ter, the new Minister, had made a

statement that he had sent a com-
munication to Kerala Government
that he will not send additional food
supplies to that State unless a strike
in that State is withdrawn or the

Government there intervenes and
settles the strike. That is a very
strange condition. In the F.ACT,

there is a strike and that strike is
no reason for the Ceuntral Govern-
ment to say that they will not send
food to the people of Kerala. The -
Food Minister made a condition that
he will send food to Kerala only
when the strike is withdrawn. I
would like the Government to come
to the House arad make a statement
in regard to the serious flood and
food situalion in Kerala and state
what they will do in that situation.

SHRI S. M. BANERJEE (KAN-
PUR): With your permission, Sir, I
would like to raise certain issues. I
would request that the Ministers
concerned should be asked to make
statements in regard to the issues
raised.

Sir, you will remember, whea the
Business Advisory Committee met,
we decided and you promised to con-
sider a Call Attention Notice regard-
ing non-payment of two instalments
of DA, which have become due in
April and June, 1974.

MR. SPEAKER: I do uot know
whether I said it or not. But you
are saying it.

SHRI S. M. BANERJEE: This has

nothing to do with the Ordinances.

The Ordinances were brought in
the month of July. It is most un-
fortunate that two instalments of
D.A. have not yet been paid to Gov-
ernment employees in spite of the
promises made by the Finance Min-
ister There is a growing discontent
in the country.

Secondly, the Railway Minister and
the other Mmister were asked to
make a statement regarding the re-



177 B.O.H.
instatement of thousands of Railway
employees and about 2,000 Central
Government employees of P&T and
others whose services have been
terminated or are likely to be ter-
minated because of their participa-
tion in the 10th May strike. That has
not been done. They are dilly-dally-
ing and the matter is hanging. If
they are not going to decide it, the
day is fast approaching when we
have to tell the Government that if
they are uiot reinstated by the 15th
-of August, Members of this House
with the help of others will create a
situation wfierein the House will not
be able to function.

My last point concerns you also.
“You know we have been signing
these applications for an ordisary
passport. I have been told now that
MPs are not supposed to sign it un-
less it is signed by a Deputy Secre-
tary. This has been rejected because
it has been signed by me and I have
been told that after all a Member of
Parliament is a Gazetted officer but
is a tempoiary o2ie. The Passport
Officer told this to the person who
-‘went with my signature...

MR. SPEAKEP: He does not con-
:sider you as a Gazetted Officer?

SHRI S. M. BANERJEE: No, Sir.
T am a Gazetted Officer but a tem-
porary one, including you. This can
well be raised as a question of pri-
vilege and I have informed Shri
‘Surender Pal Singh also. I was m-
formed that according to the proto-
“colour rank is just like a Secretary.
But I am now told that I am less
‘than a Deputy Secretary. It may be
factually correct but I take an ex-
ception to this and protest against it.
Our signature should be allowed and
the Minister should be asked to issue
necessary inastructions... :

oo Wi ¢ 99 WIfEET ¥
arR ¥ wgar =g fam § @
feferm frwTm & 0

SRAVANA 11, 1896 (SAKA)

B.O.H. 178

‘ﬁ\'lﬂowolﬂif: D Ruw
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It is surprising. I am above the
Dgputy Secretary or not? Other-
Wise we are all Under Secretaries.

MR. SPEAKER: You are peither a
Deputy Secretary nor an Under-Secre-

tary. You are a Member of Parlia-
ment,

SHRI S. M. BANERJEE: I request
you to kindly take note of it and ask
either the Home Ministr§ or the Exter-
na] Affairs Ministry whichever in con.
cerned with it, to issue necessary ins-
tructions. I take exception to this.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Mr. Speaker, Sir, while I do
appreciate the observations made by
you and the Minister of Parliamentar-,
Affairs may I say with great respect
that I do not know why you use the
word ‘usurpation’ because once a week
only we get an opportunity to raise
such matters. ..

MR. SPEAKER: I will lay before
the House the history of the last 14-15
years which will show how it has gone
upward.

SHRI P. G. MAVALANKAR: Any
way, I am grateful to you for allowing
me to raise the point I wanted to make,
which I am glad to find was well made
by my friend, Prof. Madhu Danda-
vate also.

The Presidentia] election is to take
place on the 17th August. There is a
straight contest between the ruling
Congress candidate and the Opposi-
tion-sponsored candidate. Even though
the Electoral College for this poll is
restricted to eleteq M. Ps. M. L. As.
and M. L. Cs., the election has an
obvious and vital national significance.
The nation, at large, must, therefore,
be able to watch hear and view the
two contestants ari know their res-
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pective opinions, views and attitudes
on varfous public issueg and problems
facing the contry. The Government
must, therefore, make proper and ade-
quate arrangements on the ANl India
Radio and at the various television
stations for the two candidates to ex-
plan their stands. And they must
also get equal time, and they should
also be enabled to appear together on
television for a question and answer
programme. Therefore. I hope the
Government will make a statement
and give an assurance about this im-
portant point,

seqR WEIT ¢ T A1 GT T
Brzwe WMRE, AferIHI G R
§ el T 747 Ay faar @
g

SHRI P. G. MAVALANKAR: The
ruling party candidate should not have
a certain advantageous position. That
is the point. It should be a fair elec-

tion.

oW WERT . UF FeEIse al
¥y N o an, AT AR E WA
am A EET 4 AN

it wew fagrd awat (anfaa<):
ot =¥ 1% g 37 F fag e ¥ wwg
T W wE

q wi :agaﬁmﬁ%m
dfas FUC @ ¥ 9eN & &9 A"
a7 1

SHRI P. G. MAVALANKAR: The
country must know who are these
candidates and what are their views
and attitudes.

off wizwt fagrd avnddt - werw
wgrem, 1@ fi7 TF FT , X g ady

inm‘#a'raaseml TGS & FHMEATC
XTar § %7 gt ¥ ESIHT X 100 T
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it wee fagrdt avodat : qrod o
TR fafear saondn ¥ &
qF A g T[T KEAT R |

ot Al Aroaw qidg cER A
Q4T 81 <3 & 1 A 100 X FT A
75% JIATATEIE

ot erzw fagrdt Tt (FF ¥ 75
7 TRy ER 2 45T 100
T & framr =rifge, e Iqas F
TR TR T far )

MR. SPEAKER: 1 think the Min-
ister shoild make a statement.

SETAN R REAR TR AFLF J97
¥ Gur g & QY Redie ek AT w1fE |

st vz fagrd awodd - s ¥
adq Hoar ) #F o Edtw A ¥ it AT
A IR T ARV AR )

MR. SPEAKER: If he knew of
that the Minister should come for-
ward with a statement.

SHRI H M. PATEL (DHAND-
HUKA): I request that if there is
any truth in this fact then the
Minister should make a
statement, today itself, as to what the
position i8, because a thing like that
can be very unfortunate.

MR. SPEAKER: I think the Fin-
ance Minister will take it up.
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st wzw fagrd Ay - we o,
FTEET JAT A(MCT AW F
Friom 1 wwer WY feg wyg faed
Fger &1 & W oI wwmE #;Y
B qET AT | EFST FHANET B
e @@t Fraard wr n€ §—10 wE
T gEare ¥, ot fasafors oft, srrevfores ot
w1 A ¥ fAw | I FEafdt & fag
ar gF I Wel o ¥ a1 w1 g &,
af. 7 FRe= gar wrfee daw ¥ ama
FET iRt F A ST A A, F 5T &
st forerere 7Y & 1 3= forg far et oY
Y TgT AT FT TaATAT I1EQ 5 97 9~
=i & wfe ag $a1 afeaah 107 sq=mar st
w1 agaw e dfmam ¥ wwwa
FFEIT GOT AL <A+ s
foeer , &fFw S7 &) e A
T fear st wveT gw oWy & fF
fawt #elt 55 FaTR § e w1 fqwaw §
& o agr 9< Y fawfessinT a9 @1
¢ o o= g e

e ao—ar fafs ox a/w &
T e e ¥ A€ ww T oEr
2

WETH WERY I AT AT A @A |
fsa TEaEd FAA TEw TR
AT €, 98 $1E A% qT0 a1 TG g )

ot wew fagrdt arodadt : g FEi q@
FWE A AT

T Y & o e F et £
gﬁ@oqwonﬁ:‘f@ﬁﬁﬁ
aw o g anfig
Rt e il < F &
& rfeT
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st Wer fw  (TRER)
I HEIET, g #1 & e fqy §—
TF 1< TARER ¥ (FIg== A9 ¥
oifRe & a2 s F ¥F F1 I
formr & —

“Accountant General Allahabad
calleq police inside office to force
employees. Resentment caused by
arbitrary suspension of an active
trade union worker. This has stirred
all trade unions at Allahabad.”

ooft 7y fawy off o) wew fagrly ft
3 o9 o€ ¥ T7 G919 #T I5MAT §—
T W T Al W e
i & Ty AT FE R A &
™ R AW feead | qfFT & w
s wEar g & faw oweEr o
it I # gfew 96 Twar A4
gl ¥ @I ¥ 1 AT Qoo ¥
w7 fr gfew #rgeot AT R
fr g0 o T IfAE #Y qTOAa—3F
f 7@ qX Mg A S AR fae wel
St s

FET &1 ST wAF FE

P o —

“Impression for withdrawal _of
writ against Fakhruddin Al
Ahmed. Help me for safety of my
life and family.”

RETEF TR R A
e fasr ¥ ww@r )
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MR. SPEAKER: These are elec-
‘tion matters. You should go to the
Election Commission, I have given
-a definite ruling. I have given a
definite ruling that if there is anyth-
ing concerning he election, that
.should go to the Election Commission,

=1 IR AN 0 T g
5T G AL )

ot wew fagrd adit ;v
ST HTATT § 1 A FEEET oA
HEAS WRT I9% F faftex ¢ ;@
o & TR A aTa Al gor qw ?
‘@ & fafrex 7 e & ot o
‘oTAr AT T I 93 feaft adt
QYR ? (swaw) qow & ghearon
¥ 9 qEAHE 4T AT SRR B
FX ARG 9 Y A ITE I
FrET T

e WRW : Ag  Sfadwfud
& fag 42 g S€A qg Wi Y FE
-=fee v wafs § 77 437 @ & Ffew
I AT A AT AN |

I cannot approve of it. Do not use
-this forum for that purpose. If there
is anything concerning the election,
you should go to the Election com-
mission.

SHRI NAWAL KISHORE SINHA
-(Muzaffarpur): Sir, I want to bring
.an important matter to the notice of
the hon. Minister for Parliamentary
Affairs. Gandak project is one of the
.most important river valley projects in
this country which hag already cost
the exchequer over Rs. 150 crores. God
alone knows how much more it would
cost. The present position ig that the
Gandak authority in Bihar have re-
leased enormous quantity of water
through the escape channels without
consulting or informing the kisans
-which has inund~“~d a very large tract
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of land in the regions of Bihar result-
ing in destruction of lakhs of acres of
standing maize and paddy drops.
Hundreds of people have been render-
ed homeless. It is not oniy because
of the technical defect in preparation
of the project report but also due to
carelessness, callousness ang complete
disregard on the part of the executing
authority of this project for national
loss. This long-drawn programme of
this project is still incomplete. That
has aiso contributeq to this depreda-
tion which has multiplied manifold
due to heavy rains from year to year.

1 would therefore, suggest to the
hon. Minister for Parliamentary Affairs
that he should give us at least two
hours’ time to discuss this project.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Speaker, Sh,
when I raised the question of floods
in Orissa, you were good enough to
direct the Minister to make a state-
ment. According to your direction
yesterday, the Minister made the
statement. You also directeq the
same thing so far as drought in Orissa
State is concerned.

MR. SPEAKER: The Minister’s
statement was already fixed. I only
alloweq that. I said that .when the
discussion on floods takes place—some
members brought to my notice about
the drought situation—drought situa-
tion too can be discussed along with that
I dig not ask the Minister to make a
statement on drought situation. Be-
cause a statement was pending on
floods already I think when the discus-
sion comes, everything will come up.

So, we adjourn for lunch and re-
assemble at 14-30 hours.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till Thirty Minutes past Fourteen of
the clock.

The Lok Sabha re-assembleqd after
Lunch at Thirty-five Minutes past
Fourteen of the aloai.



